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NmAL ALIVJ NISTRATIVE TPJBUL, 
GUWAHATI BENOH: 

ORDER SHEET 

Original Appjecatjon 

A&se Petition No 6  

f-lrltemPt Petition Ib ._____ 
/ 	Rview APplication No, / 

Appi' - a ts 	 - 

epo d ant ( s) 

Advocate for the APplecant() 5 

Advocate for the Rspondat'S) —r 

I Notes 	Regj. st ry 

6,9O2 
Heard learned counsel for the 

parties. 
H - 	 pplication is admittedCall for 

4 	 records. Returnable by four weeks. 

7 	 List on 4.10.02 for orders. 

hairnan 

• 	

, 	

V4.13.2002 	On the request otMr,.Deb Roy,T 

Ilearnad Sr.C.G.5.0 four weeks time is 

i') ro 	 1ailowsd to the respondents to file writt' 

c:Ajc;r26v 	// 	4er- 	 an statement. List the case on 15.11,230 

for order. 
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0.A.No.282/2002 

Four weeks time allowGd to the 

respondents for filing of written 

statement. List for orders on 17.1.2003. 

Vice-Chairman 

13.12.2002 
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29.1.2003 Present : The on'ble Mr. Justice D.N. 
howdhury, ViàeChairman. 

The Hon'bie Mr. S.K. Hajra, 
dministratjvo Member. 

List again on 27.2.2003 
to enable the respondents to file 

written statement. 

Member, 	 Vice-iChairman 
mb T 

27.2.2003 	 Written statent has been filed 

The applicant may file ejoizver if any. 

within two weelce, from today. List the 
matter for hearing on 31.3.20030 

Vice."Chairman 
mb 
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put up again on 5 .6.03 for he aring. 
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5-6-2003 	Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 

The application is al1oied.in 

,i7 	 terms of the order. No order as to 

costs. 

OW 

Member 	 'Vice-Chairman 
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CENTRAL AJELINISTRATIVE TRIBUNAL 
GUWAHAT I tENCH 

R.A. No. 282, 	of 	2002. 

5-6-2003. 
DATtf. OF DECISION ........."•"•• 

SrntChitra Devi .  . . 	. APPLICNT(S). 

• 	Sri B.Malakar 	 . • 	,...ADVOCATE FOR THE 
APPLICANT(S). 

- VERSUS - 

Junionof India & Ors. •R5PONU.NT(S). 

Sri A.Deb Roy, Sr.C.G.S.C. 	 . 	IWVOCATE FOR TH 
RESPONDENT(S). 

THE HOLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN 

THE HO,tBLE  MR  R.K.UpadhyaygAdministrative Member 

Whet1 her Reporters, of local papers may be allowed to see 
he judgment 7 

To e referred to the Reporter or not ? 	- 

hether their Lordships wish to see the fair copy of the 
jument ? 

4 hther the judgment is to be circulated to the other 
enches 7 

udgment delivered by Ho t ble Vice-Chairman 

Cr 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 282 of 2002. 

Date of Order : This the 5th Day of June, 2003. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr R.K.Upadhyay. Administrative Member. 

Smt Chitra Devi, 
Wife of Sri Gangaram Biswakarma, 
Khalasi (Casual) C.W.C., 
N.I.S.D Jang, Arunachal Pradesh 	 . . .Applicant. 

By Advocate Sri B.Malakar. 

- Versus - 

Union of India, 
represented by the Secretary, 
C.W.C.,New Delhi. 

The Executive Engineer, 
N E I D -III, C.W.C.,Itanagar 	 ...Respondents 

By Advocate Sri A.Deb Roy,Sr.C.G.S.C. 

OR D E R (ORAL) 

CHOWDHURY J. (v.c) 

The applicant was engaged as a casual labour under 

the respondents since 1992. The applicant alongwith 10 

others were engaged as casual labourers under the 

respondents initially from 14.1.92 to 28.2.92 and she was 

paid consolidated pay of Rs.570/- per month. She was 

thereafter also engaged from time to time as casual 

labourer by the respondents. By communication dated 24.2.99 

the applicant was advised to submit the employment 

registration details for taking necessary action. The said 

communication indicated that the process for conferment of 

temporary status to casual labourers was considered in 

accordance with the Department of Personnel, and Training 

J/ Memo dated 10.9.93. The applicant accordingly submitted her 

employment registration particuars. By its order dated 

20.2.99,50 persons were conferred temporary status but the 

name of this applicant did not appear in that list. By 
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order dated 29.11.2000 the applicant was conferred temporary 

status under the scheme. Again by the impugned order dated 

30.4.2001, the earlier order dated 29.11.2000 conferripg 

temporary status to the applicant was cancelled. Hence this 

application assailing the legitimacy of the order of 

cancellation. 

2. 	Heard Mr B.Malakar, learned counsel for the applicant 

and Mr A.Deb Roy, learned Sr.C.G.S.0 for the respondents at 

length. Mr B.Malakar, learned counsel for the applicant 

submitted that the respondents in a most arbitrary manner 

and in violation of the rule cancelled the order conferring 

temporary status on the applicant. The applicant also 

completed 120 days in a year in terms of the scheme for 

conferring temporary status. Mr A.Deb Roy, learned 

Sr.C.G.S.0 on the other hand contended that the applicant 

was engaged as casual labourer purely on temporary basis 

with effect from 1.7.98 to 6.11.2002. As per the memorandum 

issued by the Government of India, Department of Personnel 

and Training dated 10.9.93 such casual labourers were to be 

engaged through the Employment Exchange. The applicant was 

not engaged through the Employment Exchange at the time of 

initial engagement in 1991-92. The applicant was erroneously 

conferred temporary status which was subsequently reviewed 

by cancelling the order. 

3. 	We have considered the materials on records and the 

submissions made by the learned counsel for the parties. On 

the own showing of the respondents the applicant was engaged 

as casual worker. As per the communication it appears that 

applicant was engaged with effect from 14.1.92 to 

28.2.92 on a consolidated pay of Rs.570/- per month. 

Subsequently her engagement was extended on different spells 

and by that way she had completed more than 120 days. When 

t 	 contd.3 
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the applicant was engaged and on being satisfied she was 

conferred with temporary status, it was not justified on the 

part of the respondents on the purported plea of want of 

sponsorship of the Employment Exchange for cancellation of 

the order of conferment of temporary status. The applicant 

subsequently submitted the employment registration document, 

to the respondents on the advise of the respondents. For the 

mistakes of the respondents the applicant cannot be 

faulted. The impugned order dated 30.4.2001 is also flawed 

on the ground of procedural impropriety. Admittedly the 

respondents took a conscious decision to confer the 

applicant the temporary status vide order dated 29.11.2000. 

The applicant was accordingly conferred with a right to earn 

a livlihood in view of the status and to be considered for 

regularisation of service in the light of the scheme. The 

impugned order of cancellation of the temporary status 

visited with civil consequences and without following the 

principles of natural justice. The impugned order is 

vitiated on that ground also. 

For all the reasons stated above the impugned order 

dated 30.4.2001 is set aside and the application is allowed. 

There shall, however, be no order as to costs. 

I 

R.K.UPADHYAYA 
	 D.N.CHOWDHURY 

ADMINISTRATIVE MEMBER 
	 VICE CHAIRMAN 

pg 
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IN THE CENTRAL AEMINISTRAMIS 
GUWAWII BENCH 

O.A. No.4U —o1f 2002. 

Srnti Chitra DQvi ... Applicant 

Vs. 

ThQ Union of I nlia & o rs ( C W C) 

Rcisponcints, 

9 

Si. No. Con tcn ts Annwmre _______ 

 Application undor 1 to 9 
SOC. 19 

 Verification 8 

3 Annro I 

4. Annqixuro II LO 

5. Annoxuro iii .11 

60 Annexurø IV  

7• Annoxuro V 

8. Annro VI 

90 Annoxuro VII 

100 Annocuro VIII 

Filod by - 

Lett AZi .  
(Ratul Dos) 
Acivocato, 
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IN THE CTRAL ADMINISTRMVE ¶LRIØJNAL 

GuWA1TI BENCH 

Application Under Scctiofl 

19 of the Central AãinistrativQ 

Tribunal Act, 1985.. 

Date of filing : 

Registration No. 

Signature 

Registrar. 



Srnti Chitra Dovi 

Wife of Sri Gangaram Bswakarma 

Khalasi (Casual) C.W.C. 

N I $ D, Jang, Arunachal Pradosh 

. .. App Li. cant 

Vr. 

1. 	The Union of IncUa 

represented by the SQcrotary, C. W. C. 

Now Delhi. 

20 	The Executiva Engineer, N E I D 

- III, C.W.C. Itanagar. 

... Reonc1ents 

1. 	Particulars of the Applicant 2 

N arno 	 : Srnti Chitra Dovi 

Husband' s namo: Sri Gang ararn Biswakarma 

Designation and 

of fice which : Casual Khalasi under Asst. Engineer, 

cmployod 	N I S D/ C.W.C.  

(iii) Address for : As at (iii) above. 
service of 
notice 

2. 	Particulars of the , ReM2ndents : 

The Union of India, reprosontd by the Secrotary, 

Central Water Qrnmission, New Delhi 

The Ebcocutive Engineer, North Eastern Investigation 

Division No. (iii) , Itanagar, Arunachal Praclesh. 

office adclross 	: As at (i) and (ii) above. 

Address for service of notices : As above. 
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2. 

3, 	Particulars of order against which this application 
is made. 

order No. NEED-iii/Akn. 78/Vol (iii)/ 

2188-95 dated 30.4.2001 cancelling the 

tenporary status granted vide Office 

Order No. N D-iii/Aa-78/Vol (111)/6924-32 

dated 29.11.2000. 

Jurisdiction ofthe Tribunal : 

The applica1iti3 declares that the subjoct 

matter of the application is within the 

jurisdiction of this }!on'ble Tribunal. 

Limitation: 

The applicant further clod ares that the 

application is within the limitation pres-

cribed undor Section 21 of CT Act. - 

Facts of the caso 

Ci) That the applicant was engaged as a casual khalasi 

in the Central Water Commission on 14.1.92. She was posted 

under Sissiri Investigation Sub-Division, C VI C, Dbuk 

vide office order No. NEID-iii/T/Adm-5/Vol-(V)/92773 

dated 29.2.92. 

(ii) That since the date of her ongagemont the applicant 

has been discharging her duties with*R due sincerety, 

her pay was fixed at Rs. 570/-. per month and her ongagcment 

was up-to 28.2.92. 

CJE/J 
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A copy of the engag€znont letter is annexed 

horeto and marked as Anne=re - I to this 

application. 

(iii) 	That on 24.209 a letter bearing No. NEID/iii/ 

Acln-78/1071/72 was issued to the applicant by the Respoixient 

No. 2whoroin it was sttod that in terms of Department of 

parsonal and Training, New Delhi8s OM No. 51016/2/90-Estt 

(C) dated 10.9.93 granting of tciorary status was being 

considered and as such the applicant was asi<od to submit 

the amployment registration details for necessary action. 

A copy of the said letter isanneood hereto and 

marked as Annexuro - II to this application. 

That as per the letter cited above the applicant 

submitted the employment registration particulars to the 

Respondent No. 2 for his consideration and it was roquestod 

for taking necessary action in the matter. 

A copy of the registration particulars is annexed 

hereto and marked as Annexuro III to this 

application. 

That thereafter the respondent No. 2 viclo order 

No. NEID-iii/Acln-78/923-34 brought out a list of 50 casual 

Khalasis who were confirmed tanporary status under the 

schenc "grant of tanporary status and rogu1arsatiofl of 

casual labourers and ad hoc workQd charged Khalasio3 in 

p rked d-i arg cd ostabli dmen t o f Central Water mmi s sion". 

C PE V/ 

¼ 
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The list however did not contain any particulars regarding 

the date of engagement. Only it was mentioned that they 

had completed 240 days every year. 

A copy of the said order is annexed herewith 

and marked as Annexuro - IV to this application. 

That thereafter vide nother office order No. NED-

iii/Ac1m-78/Vo1-iii/692432 dated 29.11.2000 the applicant 

was granted temporary status under the Schcme withiR *Efect 

from 17.11. 2000.. This order was stated to be issued in 

accoddanco with lcttor No. 23/1/98-Estt.. dated 29. 10.98 

and received vido C W C New Do1hi s letter No. A-11019/95 

Estt* xii(Vol iii) dated 6.9.2000. 

A copy of the said letter is annexed hereto and 

marked as Anncuro V to this application. 

That thereafter, the Respondent No. 2 vido order 

NO. N3D- (iii)/Adm-.78(Vol. iii)/2188-95 dated 30.4. 2001 

cancel the order conforring tønporary status to the applicant. 

Th0 single line order roads : 

"The office order No. NDIII/At 78/Vol.III/ 

6924-32 dated 29.11.2000 conferring tnporary 
status tho Snti. chitra Devi casual Khalasi is 
herdy cancelled." 

A copy of the said office order is annexed 

hereto and marked as 4inoxuro VI to this application. 
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That the applicant begs to state that she was 

conferred temporary sttus under S Schcimo 

sponsored by the Dartment on her fulfilling 

certain conditions as laid down. The conferment 

order was issued by the Rospondant No. 2 not 

of his own but in terms of letter dated 6.9.2000 

rocoivod from the Under Secretary, C.W.C. 

Now Delhi. Therefore, the Respondent no. 2 

is not without competence to cancel the order 

conferring temporary status of the applicant. 

The order is, therefore, illegal and without 

authority which is required to be sot aside 

by the Hon'ble Tribunal. 

That thereeftor the applicant has been engaged 

on 59days basis for the period from 12.7.2002 

to 8.9. 2002 which implies that she has been 

again brought to casual status, the engagement 

was issuod viclo order No NEID-ii/Acn-5/ 3476-78 

dated 9.7.2002. 

A copy of the said order is annexed hereto and 

marked as Annoxure VII to this application. 

That thereafter the applicant submitted a 

roprosontation praying for restraining the 

temporary status granted to her in view of her 

fulfilling the requisite critorian. The repre-

sentation was submitted on 24.6.2002 which has 

not boon consideratod as yet. 

A copy of the said representation is annexed 

as Annoxuro - VIII to this application. 

C) GV) 
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6. 
I] 

ILogal  

The confermont of tanporary status is based mainly 

on the fact of completing 240 days in a particular year 

by the anployoa. It is a matorial fact based on record 

and this record must have boon sont by the field of fico 

and based on such information, the order has boon issued, 

there b9ing no scope for interference and ovori if there 

was anything wrong in the order, the applicant desorvo a 

notice for that. The applicant however wis not issued 

with any notice in this respect. 

Ralief_Soht 

Under the d.rcumstancos the applicant prays that - 

The order dated 29.11.2000 conferring tanporary 

status to the applicant be restored retrospectively 

with all benefits. 

The order dated 9.7.2002 troating the applicant as 

casual Khalasi be sot asic]o. 

Any other relief. 

Interim Relief 

The applicant prays that pending disposal of the 

application the order dated 9. 7. 2002 be suspended. 

P43nedigs e,thausti 

The applicant declares that shO,has availed the 

runodiec available to her but to no effect. 

C )'C V/ 
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11. 	SJ et_matter not pondingith any other_crt. 

The applicant further declares that the matter 

regarding which this application is made is not 

pending before any court of law, or any other 

authority or Tribunal. 

	

12. 	particularsoftheIpO: 

Ci) 	No.ofIpO 

Name of the Post Offico 

Post office which pay*blo. 

	

13. 	Details 2L1ndi2S 

Ci) 	Engagement letter 

Regarding tcnor*ry status 

Empliiment rogistration details 

Granting of tonorary status to similar 

employees. 

Granting of Temporary status to the 

applicant. 

Cancelation of temporary Status 

Engagement as casual Khalasi 

Representation. 

CPEW 
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'IERI_Fl_CATION -- 

I, Smti. Chitra Dovi, aged about 35 rears, 

wife of Sri Gangaram Biswakarma, Casual Khalasi, C.W.C., Jang, 

do hereby verify that the statemants made in paragraphs 
/f 

Ui ) LY, 	 true to my knot edge 

and tho so in paragraphs 

being matters of records are true to my infomtation which 

I believe to be true and the rests are my humble 8ubni-

ssions before this Non' bi. Tribunal. 

And I sign this zfkmkvorification 	on 

this 	22 th clay of August, 2002, 

OT1zcL 
Applicant. 



GRAM: fENTUNVER : AGARL'1\L. 	 PIIO!I 	4863, - 

NO.NEID_IIx/AG.L/AI)t.1_5/VO1_V/ 57 - 7'3 
GOVEN 1ET OF INDiA 

	

CCNTRAL, WATER CO1MIS3X0fl 	 - 
NORTH iA3TIflN INv.oIvu.rm.xxi 
KflX)1INf NAGifl i 3 IA1(TALA 
TRI PURA ,s 799 001, 

DArED/9/92. 

OFFICE OIIDER 

The following persons are hereby ei1ggea for the period and their pay name of work are notd against each s- 	- 
a - a 	 — a 	•ai. a S.L. 	Name & Designation 	Pay 	Period Chargeable 

head, • 	 _____.. 
Md Jutuboddin Aiary 	Rs.570/_ 10,2.92 	Ceologcai -  mv. 

	

Casual labour, 	 to 	at Sissjrj 
28..92 	Project. 

	

+2. lirs. Domang Pertin 	 .57O/- 18.12,91 Kfluilding at 

	

Casual labour 	 to 	Sissjrj, 

Z3. 28.2.92 
4rs. Chj 	Dcvi 8iswakaa .570/_ 14.1.9 to : 	 Casual labour 	 28.2.92 	— 
tlrs. DornQ erpani 	N.570/ 	5.2.92 to 	-do- • 	 Ccsu1 labour. 	 28,2.92. 
Izilaram Gogai 	 P3.570/_ 29,1,92 to 	do-. C/Labour. 	

28.2.92 

.;ureh Ray,C/L,abotr 	Rs.I5O/.. 8.2.92 to TopO survey at 
28.2.92 	Sjsj •  

i,'joy 1(r. .inha, C/L.aboiir R5.570/.. 	-dO- 

Sukumar Rpy,C/Labour 	Rs,570/_ 	(10 	 -d 
\3 •  D.tllipur inha,C/Lyur 	R3,570/_  

10. Lakinari nath ,C/Labour 	R570/.. 	-do- 	-do- 
ii. Smt. Debu Garkuy , 	P.570/_ 1.1.92 to 1(-.Building at C/Labour 	

29.3,92. Si-csjrj Project 
- I - 

C S.K. IjALDAR ) 
;cuvE aGinig 

• 	 Copy tot- 	 - 

Aistarit igine(2r, Sisjrj in 	sub Djon, Ct, amuiç (A.P) ;zith reCr.coo his luur Uo.SISD/ SISr.i7 	

CWC,'D3C 5/92/1051 dt • 18. 2 .92, to. 3IS)/CC/}3/ 
dt. 10.2.92 tn'J flo.SISD/C'/j)IL/ \ ' 	2/900 d1. 20.1,92 for ifonrtln. Tho crcI1mstanceo If / 	N*1Lt' \ undt whdh rc:ports of (ng. 	m(zjIt 

of Cruaj labourers 	If 
VY 

0.2/- 

- 
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N<LkRE'-J 
XMMEDIATE 	0 

(VERNMENT OF INDIA 	 -- 

• 	 CENTRAL WATER COMNISSION 
- 	 NORTH EASTERN INV.DIVN.III 

POST BOX NO.144,ITANAGAR(AP) 

NO.NEID-III/Adrn-78/ C/-( 	 Date2J/'/2/99. 

To, 

n,/  v st4l't 
(3 L 

• 	 -- 

	

Sub : / 	Grant of Temp-Status to Casual Labourer,XhaJsi 

/ 
/ 	It is being considered to confer temp-status to 

/Casual labourers in accordance with the Department of Personnel 

and Trg. New Delhi's O.M,No,51016/2/90-Estt(C) dt.  10. 19.91*1 

You are hereby advised to submit the Employment 

Registration details to this of flee immediately for necessary 

action. 

f7Majumdar) 
Executive Engineer 

Copy to the Asstt.Ex.Engineer/Asstt.Engineer s 9lc.NEISD_I/ 

MSTLCISD-I & II/NISD,Itanagar/AlipUrdUar/Ta%rg. 

fr 	 TT 
4 	A1~7

C 

 

A . G. Majumdar ) 

	

V 	
. 	 Executive Engineer 

lQt• 	4 , 	 - 

4 
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GOVERNMENT OF ARUNACEIAL PMDESH 
OFFJCE OF THE DEPUTY COMM ISSIONER. TAWANG 1)JSTR1CT 

TAWANG 

EMPLOYMENT CELL REGISTRATION CARD 
(To be Renewed after every(rmonths) 

Registration No....... 

Aspirant for the post of Group 	

I 	£ 1 

1. Name of Candidate 	: 

2 Father's Name 

3. Date of Issue 	: 	 9 

4 Registration No / 	6 Renewed upto  

gx,ra '4*NrnIssfoNe,(ka1 
!aWiifl 	dtr4.Tawnp 

Date 	 Signature of the Renewing Authority 	1i$.Ii 

- 	 - 	

-- 	 I- 

- 	-- 	 -.-------- 	 - 	 . -

- 

- 	 - 	 - 	 --- 	 - - ! 	 4 

-, 

- 	 _- 	 - - 	 -- 	 . 

• 

Arunachal P r i nters  04.,  Naharlagun-.--405/87(Q) 2000-12-87 	 1 	 1 



— - 	- -- - ---- 	
- 

__ 	
- 

62 	(I 	11lwA'Il: I 	II/\tJA( ;AI 	 1'E1 	/I•A:< 	U j(iU- :)3 	10 

(;uv1 	ii mi m::ir 	(IF. 	I HI) I A 
I 	I:rtImI/I, 	%IA'II'II 	I 	'I)tIt1 	:;I 	('1 

N4 411111 'A;I,:,1r, 	i 	rsvg':•i'r 	'N (U) 	I)I Vt). 	(I(i. 	I 	I 	I 
''lAI)AAIl.J, i 	i 	I 	I 	(,.i'. ) 

III), tIIJ.I)-I I 1,'! 	--711,/ 	'_ 14 fl,t '70fhFh. 1)')9. 

JILI 	0HI)EJ 

In accordance with 
N0.8/3/95_EStt.(VOl.II) 	dated 

Ministry of Water Resources, New De1hj' s letter 
3.7.97 and even number dated 17.10.97 corn- municated vide Under Secretary, Central Water Commjsssjon, New Delhi's letter NO , A- 1 101 9/1/95_E3tt.XII 

6.11.97 dated 17.7.1997 and even number dated 
rcnpectively,• the followinq Cnnuaj 	Khajn un who hnvr 	Contjnhioun.1 In r 	ii?: 	ri 	I: 

1.1, v 	(t%yn 
24() 	Il;y u 	vbvrs, y 	y'a r 	(206 	dnyri 	I it 	of fi cen', foil c .i.ziy 	 w1.k) (1 i 	cool ' rr.m.i 	'1''Iiipor,i I:y 	tn ton 	UfldPr 	tIv 	3hein 	"Urnot of TemJ)ornry 	$t:atun mii.1 	P0 9111 arinati on of Cainal 	Lnbourqrn Work-ch;n-yecl Kh.-i1 -iuin 	In nod Ad-hoc 
oLIcctJtrqf -b(1 	Intnbl1fltnn0flt 	of 	('antr,1 	Water CoIIurIij3j.0)), 1997" 	wi t" 	iiiuuedi.ate 	effect. 

S1.No. 	Name Father/husband', Name. 

3JZhri 

Mamirui Haqte Late Sabauddjn Miah 2 	131r }Thhc1tir 	Ithna 
3.- 	tI 	oj ay 	Roy 

t,tte Jnnqbjr 	. 

4.' 	1'3irendra Kr.Singh 
Si rJ. 	HIre nd ral Roy. 
Shri Shyarn Narain Sinqh, 5.. 	Prem 	Dahzidur 1-Zarkey Latr 	!an 	Dnhidnr I<nrkcly. 	I 

i)ule3hwa r P hukan 
7.. 

tir1 	WI ty 	Nat- h P hukn, 	4 	, -. J;ynnto Coçjoj Shri kulanath GOSJOI. 3. 	flJu 	Sun.it- Z)irj 	1Z.fl.Sunnr, 	 . 
D1 13ahadur Chet:trj Late k.D. Ch' ttri,  Lalmn 	Injn Shri 	Si1)Ci)I 	ftim, 
Kablr Pnnchkoty Late Bishnu Lal Panchkcty, 

12.' 	Rainatul1ah Ansari Mohd Illyas Ansari.  
Ajit Goqoj 
I).tIIib'? 	h 	t w1 	' 	IirIrurii( 

• 	I Shri, 	MihIwar Coqoi,,,4 	
, 

1. 	Muhi Coqol 
I,ri t:r' 	tonokat)to, 	I  
Shri Khrd'n Coqol,  - 	1.6, 	11:1 L 110 nw.% z 	(ngo t ;h t1 	nowl.l 	(nqo I, 	- 	1 17. 	J.ink 	U;,J fun 	Pnrl,tti, 	1311 r. 	I:ri  (ThftLt,.i 	I 1(1.- 	.Izti 	Gc*nazig Shri Matins Goniarig, 	! 19. 	Puma Kanta Gogol Shri Nilakanta Gogol,  20 0 	Santozth Roy Shri Jagcliuh Ch.Roy, 

Sint.Agneen K.E. W/o, 	Shrj. JoepI1 C,J. 	. 
Loka 	l<olling Shri 	Lkani -  Kn.fni,  J4jcii 	Roy Iant' 	U*r1 	I)arfI I 74,, 'JOJ(IWdr 	(;oçjoi furl. 	Lziikarit4 Coqof, 

r Roy 
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77. 	1.tiitU 	'PIt.t1 '.i 	. 
fit ,- 	1411 	g 	H 	 i- 	 :' fI 	r I 	Vh:ii 	I I 	I,dtir 	'rhItIpn,/I-,)i 

29, 	t - . AIv'yhut.y 	4JO.'1v1111  

II;It 	111.11) 
 

P. V. Xnviez', I 30.- 	TI ka 	Rrint 	ft1z'i r Shr t 1< he rga Hahadu r funnr 	1 
31 • 	AL'un 	fokh- r 	Dut (.-t fhri 	0t:j 	fi!lthir Dutt, 
32.- 	Pt ;ikh 	Ch,udhi.i ry. Latr: Parenh Ci 	u11h 	ry.? 
33. 	ftq)h?11 -L)orfrr' I., ta; 	1 	1 Hq h 	1)ore, 

, 
34._- fin I • 1' lUll.) 11 	1)(' rji' 	' I/O 	.hr I -r, tellhop 	1)i -  I 

- . 	' 	
' 1r ! ' •I 

Ce,/e_  4,A S 
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5l.No. 	Name 	 Father's flame 	Husband's Nane, 
— 	 — 

3!. 	Mi. R • Mn tin Tirnhq 	 li. flnvri f1, hs1n r T -irnnnq 36. 	irn; ) 	lh:1iiip 	 'h. JlIi, , , rru 	 . 
(U%C(tU PAA 	(UUtV 	tji: 	, 

Jti • 	(.TheILULHIaU l'ltpa 	 3b. ftan Zian 	 . 	4 	- , .39. 	Ramen Gogol: 	 Sb. Dandi ain Gogol. 	—' (5,t K. S. Lirnboo. 	 Sli. Shnilklict Daj Ljiiiboo 	t u. Purn6 Cohaip 	 Sb. Puns Borgohin. 	i '' 	 • 
Jayarta Gohjn 	 'Sh.Phanjduaj Goiin. 
Munjm Haza4ka 	 Sh.Dabo Hazarika 	 1. !1ustfa Rarnl 	 Sh.Habjbur Rehman. 
Damrdo Karmakar, 	 Lt.Jangli KarTnakar.  Niranjan 1340. 	 Lt.Keshop L3or.o. - 
t3ijoy Rr. Dnr,. 	 h.11n 

	

Tinanr 	
_•_.;._.,._ Krishna Karita Kajita 	Sh.Ch;1nJ en Kant Kalita. Thai KeniarIq 	 Sh.Tai ,Ranen-gk 

,• 	t• 	 • 
1. 	Ternporry jtntus would entitle th casua); laboure'to the 
following benefits:-.. 	 ft 

	

- 	 • 	. 	 iA (1) 	W.,qc 	at dntly rites with 	rrnc 	t' hr minlni sc 	 tof ti pry nile for 	corresponding regular.croup 'P ,  officL.aj including DA, }-IRA and CCA. 	 H 	 . 	
,.•.. , s 	. 	 ç -  

(ii) Benefits of,  increments at the same rate as applicable
/ 	 I' 

to a 
Groupi'D' employee would be taken into account for rcalcülatjn 
prorata waqes for every one yearof service subject'to'perfo'r.. 
manceof di.ty for at least 240 days ( 206 days in'adxnjnjstratjve offices oberving 5 days week) in the year from the dte of 
confirme.rof temporary status. 	 . ..... 

11 Leave ent1lernent will be on a pro rata basis atthe a  rate of. one day for every 10 days of work. Casual or any other k1ndof leave 
except 1natrnity leave, will not be niits1ble, They will also b allowed to carry forward the leave a. Jeir 
larizatjoti They will not bs entitled to th benefits of encash.., 
ment of leve on termination of service for any' rsônor.onthe 
quitting srvice. 

 
• 	(iv) Ilziternity leave to lady casual lbourers as a1mI ib1e'th régur 

Group 'D' employees will be allowed. 	, 	 ':: 	:: : 
50 % of thu service rendere' undr T:npo±-ary Status tbu1d be 
counted fou the purpose of retiement benefit5 aft'r-•thejr 

• 	 regul a ri Za tion. 

	

• I 	.. After rendring three yearr contjnuous ervice after confer-..o.mont of temporary status, t
'
he ca6a1 l&øjrers woud. be treated 

on par wi tj temporary Groun I D ,  fnIP1oy-e* for the purpose of 
CQflt:rjhutj()n to the General Prov&dent Fund, and would also futi be eligibjQ for the orant of Festival Advance, FioodAdvance r 1  .1! I' 	. 	— 	 4 .. 	 4 	

•'•ri 	
4(* 	

. , 

lit.
H. 

	

	. 	 . 	. 	. 	. 	.. 	.. 	. 	•. ..................u 	-. lits of the4.r Department. 	 . 	. 
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(vii) Un( I (hey 	 1id7 	
t hny wot b nntitic1 t o Proltic- 

tivity_Linked B0nu/Ad hoc 	flu5 only t the e'es applicbe : 

to casual labouers. 
ft. 

2. 	No benefitS ottYbr than: thoO z3pecified above .dll be nc]&5ibl 

to caual labourers with temporary 
s t atus. F ever, if 	addi- 

tional benefits are 8&nissible to casual workers working in indus. 

trial establistefltS in view of proVisiOns of Industrial Disputes 1T  
Act, they shall continue to be admissib 	to such casual labourers. 

3 • 	Despite conferment of temporarY status, the ervice5 of 'a casual 

labourer may be dispensed with by giving a ntice of one month.ifl 
writing. A casual labourer with temporary status can also .quit 	Nily  

servi ce by giving a written notice of one moth. The wages for 

the nice perIod will be  payable only for the days on which 	. 

such casual workqr is engaged on wotk. 
J . 

They will be governed by the Deptt..Of PersOflel & Training 
scheme issued vide their O.M.NO.51016/2/90_E5tt 	

dated 10.9.1993. 

For regularizatiOn in the ork_chared . eSta isITnerft of Central Water 

CommissiOr), they will 	
governed by the provision laid. down uflder 

para 1.0 of tt MinistrY of Water Resources Scheme for grht of'TemPO 

rary tattis and regu.arizati0fl of casoflai Xhnli in the woricchrd 

tcbIitfl0 	oC Cntra water Cornrnis5iOt issued vide Ministry f 

Resources, New DelhiI,letter No.8/3/95Estt.I (Vol.±I) dated 20 1 6.1-i 

nd further partia 	ôdificatiOfl vde para 2 of MiilistrY of Wéter Pirr 

ces letter No.8/3/95' Estt.I, (Vol.11) date 0 d 17.10.91. 	/ 

 /
/ 4 

/1 t- 	( 
I 

A.G Mtijumdar ) 
Execut1Y. 

,opy for favour of nformatlbn to : 

1. 	
The Chief Eng ner (fj,g),c.W.c.,Sewa Bhawan,.K.PUram,N 	Delhi.. 

2, 	
The. Chief Eng peer, r!hrnapUtra & Barak BasIfl CWC, 

Siil long. :. 

The Under Secrtay, (Egtt.XII Section),CWC ,K. 	
m,New Delhi. 

The superintending Engineer,I Circle : CWC, 8hillong. . . 

5'. 	The Pay & ACCofltS Off icer, c.W.C. , Sewa Bhawab, R.K.Puram,N 	
Delhi, 

The 	
,CWC,Itanat. 	

Their jothing.,repOrt 

71 .6 	

The gistaflt cnginer,NI3D,Cs Tawflg. 	
may please be cent tc 

	

.& II,CWC, 	•thts 
The 	

offic&.earlY. 

Alipurduar (wB.). 	. 	
. 	 0 	 . 

0• 

9. 	ACCOUntS B ranh,I 	 ,Ituaga. 	0 

iO. -  Personal FileYSeice Book. 
 

persons concened through A.EE/AE concerned. .They are directed 
to 

submit theirL stimo riginal 	
nials in respect of dat qf birtb,edUcat10al 

qu a
lifiCati0ar status as scheduled Caste/Scheduled Tribe/Other: 

0 	

I3ackword Class, if applicable immediatelY through 
sub_diViSi0nai 

OffiCer/SeCtifl iad. 
 

ii 	 0 	 .0 	

0 



(c 
GRAM a CENTWATERaITANAGAR. 	 TELE/FItX -0360-203510 

GOVERNMENT OF INDIA. 
CENTRAL WATER COMMISSION 

NORTH EASTERN INVESTIGATION DIVISION NO.111 
POST BOX NO.144 IThNAGARL.ARUNACHAL PRAD2S] 

• 	Uo.NEID-II/Adm-78/V01-III/ 	4-  L 	Date.?..,./2O0O. 

	

OF F-I-C Z. 	flD S R.. 	•• •. 

In acordance wit; tnistry of Water Resources, Nev-Dólhi'$ 
letter No.23/1/98-Eatt dated 29.10.1998 raceived vide' Undor 

• 	Secretary,. Central. Water CommiBsion, New DelLhl'& letter No., 	-j 
• 

	

	 A-11019/95-E,tt;UI(Vo1-IZl) daid 6.9.20005mt.Chitra -DeVi W/a 
Shri Gna- Ram Viahwakaria, R/ Vi]]. Telem(Nepali Dasti)P.O. 

IF 

	

	 Teloiu, Thana Junei,Dis.t. Dhimajif Msaxu, Casual 1c.haL'ai who has 
contiruus1y boon eijaed for at least 240 days every year is - 

t conferred Temporary Staua under the Scheme 0Grant of Temporary 
Statue and Reu1ari- uatiou ot. Casual. LaSourere end ).-hOc. 

I I Work-charjed .lhatois in Work chacjed Establishment of 1Central 
• 	 Water Commission, 1997 with effect from 17.11.2000.  

	

\ \ 1. 'kemporary st*tla would ntit10 her to the following benefits 	'I 

i). Waea at daily rates with ieforencó to the minimum of the 
• 

	

	pay - scale for a córreapcirdin reu1ar Goup'D. OifJciali 
j.e.11.250-55-2660-60-3200iflClUdifl DARRA and CCA. 

ii) Benefits of increments at the same rate as a,p1icab1 to.a 
Group'D' employee would be tAken into account for calcul&t-
inj prorata wagesi for everyone year of service øub3act to 
performance of duty for at least 240 days in'tho-year from 
the date of confirment of temporary stAtus. 

iii)Leave entitlement will be on prorate basis at the rate Of 
one day for every 10 days of wor). Casual or any other -kind 
of leave except watcrnity 1eave will not be admiaible. 
She. wAll also be aL1owed to.. carry forward thø leave at 
h ôreit o her riu1arist&O. She will not be enti1led 
to the tefits of encahinont of leave on termination Of 
service  for any reason or on her quittinV service.' 
Maternity leave to a lady ceenal labeürora as admissibLe to 

• 	 re9ular Group'D' employees will be alloweth 	- 
50% of the service rendered under Temporary status would be. - 

• counted for the purpose of retirement benefits After her-, 
• 	 . reu1arieation. 	........... 

After renderin9 three'yeara'cOntiflt*0U5 service after confer- 
• mont of temporary status, she;.:ou1d be treatsd at par with 

temporary Group'D' employees- for the purpose G contribution 
to the General Provident Fund, and wouldi also Zirthor. be 

• 

eligible for. the grant of Festival advance on the ume con 
• 	 dition3 as are appli'abie to temporary Grou'D',OmlOye$s, 

provi:ded she furnishes two sureties from permanent - Govern- - 
ment servants. 	• 	 - 	 . 	 - 0 

	 • 	 . - 

vii)Until she in rou1ar,ized, she would be entitled-- to .produ-
• 	. 	 cticvity - Linkod flonus/M-hoC Bonu,a c-nly at the. - rates 

-• 	ap1ic1e to casuU 3.ahourer. • 	. 	• 	.- • • 	-:. 

2. Uo benefits other than those specified above will ,be..adxnis 
nibbeto casul labourer with temporary status. However, if 

• 

	

	any additional- benefits are admi ibIs-to casual iworkers 
working in indu3trial ,iatablIshrflentl. -in view Of provisions 

• 	 - 	 - 

• -• 1 • 	. - 

,Qi44' 

t7CJd 

• 	.t 

( 



a .. 

a 

TJC- 
- 

TI 

of Industrial Disputes Act, they shall continue to be admio-
sible to such casual labourers. 

3 Dapite conferment of temporary status, her services xay be 
dispensed with by qivin a notice of one month in writ.ing 
A casual labourer with temporary status can alDo 'quit' 
service by givinv a written notice of one month. The'ages 
for the notice period will be payable only for thedays on 
which such casuü wozker is cnaed on work. 

• She will be 9overnd by the Deptt. of Personnel a Tra,tning 
Scheme issuad vide their 0.M.N0.51016/2/90-!stt(C) dated 
10.9.1999 for reularization in the •-Worcharsd establiihwit 
of Central Water Commission. 

• 	iL7H4 
(A.jGJlajumd

&
)• 

Lxecutive En9ineer 

Copy for 2ivv'ur of informMtion to:- 
1. 

	

	Th Chief Eninscr,(HRM), Central iater Coxnmission,,Eewa, 
Dhzu:n, ILK.PUraii, Now Delhi. 

2. 

	

	The Chief Eniner, BratuaLsutra Barak Basin, Central Water 
CoIiraisl3ion. Shillon. 

3. 	The Under Secrct&ry ; (Estt-XXX Séction),Central WaterCom- 
mission, fl.J(.Puram. New Delhi 44• 
	The,nuperintending Enjinee.r, North Eastern Xnv.Cizcie, 

Central watnr Commisnion, Shillon. 
Thq PAy & Aecounta Officer, Centril Water Commission, Seva 
I3ha:an, 	K,Pur.m, 1ew Delhi. 
The A3sistant Bnqineer, Nynl;charang Inv.Sub DivLeion, 
CertrJ. Water Con,uii.tcn. Jan-j with -reference to his Lr.NO 
flI50/CWC/'WC/5/305 Oated OR05.2000.Joinin9 ROJOrt of 8at. 
Chitra Dovi may please be sent to this office early. On-
jtnal ccrtificates i1e. Mucational qualificatea,Date of 
irth and Ernploymnt Exchencje card alonwith eteetedphoto 

co9ieo of above certificates may be obtained from Smt. 
Ch.ttr Devi and sent to divisional oflice.for verificat- 
ion and records.  

74 	Accounts I3ranch, 	ID-III, CWC,Itanaat. 
8. ,-'ersuaal file/Service Book of person concerned. 
9./ St.Cltra Devi through Asitant En9iner, NISD,CWC,Jan9. 

• 	 . 

• 	 ' 	. 

'4 

'I 	 d 
4. 
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• 	 fl.11.o eon .n'j 	? 	 'te to !Wst.CMtra 
• 	 Pt, 4eu4 	 1i Pirsby 
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1. 	tP* 3uttfltPrkflt, 	ne.qi 	4If 

26 	
flxg !isjn, c'; 	t1qvp 4i•  

The 	 Prtn,.r, rorrth 2!støvn 2n'.  / 	Or,trir,Z later c 	tI4f'p) 	:t11f 14tt!1 tv'rpv* Poo r Zt*r 	 41*t4 
sn'r 	'ett 	4s*1n 
lAttor 

O1.o sw 	oa. 
i*ft 	 freer 

$.T,  ho •  A4Lstt 	 XnwaPtb $ , inC-n, 
•*efl%,rpnch 	tiir 
7. 	 fit. t 	Oft*. ev1 

øir. 	th 

'.c•'5 	 • 

• 	 • 	
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Goverrinent of India 
Cntral Water Camnisajon 
Ntth Eastern mv. Divn.XII 
P.B.No 144:Xtanager-.7911j, 

• NI D..I IX/Aa..5/ 	7 t' 
	

Date 
	

/2002. 

OFFXC4 ORDER H 
The following per8orzs are hereby engaged on 59dàys 

basis. for the period., Pay and charceable head shown age nat 
each name an under  t. 

Sl.No. Name of person 	Pay 	Period 	
: 

Sbt o  Ch.ttra 	
R. 2550.I.32? 0  12/7/2002 °'' 

CfIth. 	(in scale) 	to 	at Janq (WTD 
.9.2002 Project.) 

ant. Meere Jha  
Rs ,  2550.3200 8/7/2002 Oeo.og1ca1 mv. 

Cflh, 	 (in scale) 	to 	of,WRD Project.. 

4/9/2002 

• 	 C D. 
ecutive *ngineer 

copy.  
1 0 '-Te Acaistant Engineer, NISD, CWc, Jang v.r.to his letter 

2. 	 - 

Accounts Branch, NEIDIXI, CWC#  Iteagar....2 copies. 

k€tt 44' 

frMt' 

	

,' 	 ' 

	

•1 	•' 



NWEX1/t Yf[ 

To 

The Executive Engineer, 
N E I D-III, C.W.C. 
I tanagar. 

Sub : Restoring Temporary Status. 

Ref : NO. NEID-III/AGT/DM-5/Vol-V/972-73 
dated 29.2.1992. 

espected Sir, 

I bring the. following few lines for favour of kind 

information and syrnphatic consideration and favourable 

action please. 

I am working as a Casual Labour in CLentral Water 

Commission since 14.1.1992. I was engaged as a Casual 

Labour under Sissiri mv. Sub-Division, CWC, Dambuk on 14.1.1! 

1992 vide Office order mentioned under reference • Subse-

quently I was given chance to serve at Nyukcharong Chu 

mv. Sub-Division, and working at Jang. 

I am contineously working with periodical break in a 

service and it is to infoin to your kind notice that many 

Casual Labours were posted as w/c Temporary Status 

Khalasis vide order dated 29.2.92. 

Thereafter I was grQnted temporary status by the 

Deptt. But the same has been again withdrawn and I am now 

reverted to casual Kha].asi. NO reason has been assigned 

while withdrawing the order confering temporary status. 

I, therefore, request you to restore my temporary 

status as has been granted already. 

Yours faithfully, 
22.11.01. 

Jang. 	 ( chitra Devi ) 
Casual Khalasi, 
NISD/CWC/Jang. 
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J 
IN THE CENTRAL ADM1]4ISTRALTWE TRIBUNAL 

• 	• 	 • 	 GUWAHATI BENCH 0 GUWAIEETI 
/.•. 

C\P\  V1. 

Ii 

OAN0. 28212002 
H' 

Smt. CI-IITRADEVI 
v/s 

UNION OF iNDIA AND OTHERS 

• • : ; APPLICANT• 

4 RESPONDENTS 

(Written statements filed on behalf ofthe Respondents) 

• 	 I, Dhirendra Kumar Tiwary, son of Shri G.S. Tiwary resident of Chimpu, Itanagar 

(Arunachal Pradesh) working as Executive Engineer, North Eastern Investigation 

Division-Ill, Central Water Commission in the Department,teing competent and 

duly authorised, do hereby solemnly affirm and state as follows:- 

That the deponent is working as Executive Engineer (Respondent No.2) and. 

he has been authorised to file counter reply on behalf of Reondents and as 

• 	 such he is fully conversant with the facts of the case deposed hereunder. 

That the copies of OA No.282/2002 (referred to as the application) have been 

served on the Respondents. 

The Respondents have gone through the same and understood the contents 

thereof. 

(1) 



- 	 - •• -. 	 - - --..---- 	 -- - r'-. 	 rvm  

I 

That the statements made in the application, which are not specifically 

admitted, are hereby denied by the Respondents. 

That before traversing the statements made in various paragraphs of the 

application, the Respondents submit a. brief resume of the facts and 

circumstances of the case hereunder :- 

4.1 	The applicant was initially engaged as a casual labourer (on daily wages for 

casual works) from 14.1.1992 to 28.02.92 vide Office Order No. NE1D-

III/AGT/ADM-5/Vol-5/972-73 dt. 29.2.92 (on monthly wages of Rs.570/-). 

Subsequently, she has been engaged as casual labourer/casual khalasi for 

varying periods during 1992 to 2002 depending upon the type and nature of 

work (she was engaged intermittently as Casual Labourer/Casual Khalasi 

w.e.f. 1.7.1998 upto 6.11.2002). The CWPC Manual prdvides vide clause 

27.01 that muster-roll staff can be employed on job of purely casual nature 

and for a very short duration. It has also been provided further that the 

vacancies in muster-roll should be filled through the nominees of the nearest 

employment exchange unless the employment exchange certifies that they are 

unable to supply the candidates. 

4.2 	The Government of India in the Ministry of Water Resources introduced a 

Scheme called "Scheme for Grant of Temporary status and Regularisation of 

Seasonal Khalasis in the Workeharged Establishment of CWC" w.e.f. 

1.6.1997, which has been extended to the casual labourers and adhoc khalasis 

(2) 



engaged in the workcharged establishment of cwC retrospectively w.e.f. 

1.6.1997 mutatis mutandis vide Ministry of Water Resources letter No. 

23/1/98-Estt.I, dated 21. 10.98 in supersession of. their letter No.8/3/95-

E(Vol.11), dated 3.7.97 and 17.10.97, which was circulated to the field offices 

of CWC vide letter dated 6.9.2000 (Vide letter dated 3.7.97 and 17.10.97, it 

was clarified by the Ministry of Water Resources that for the purpose of 

Grant of temporary status and regularization of casual labours and adhoc 

khalasis in the workchargèd establishment of CWC these categories of 

workers will be government by the Department of Personnel & Training 

Scheme issued vide their O.M. No.5101612/90-E(C), dated. 10.9.93. 

However, as stated above, these letters were subsequently superseded by the 

Ministry videthji.'l~tter  dated 29.10.98). In view of the Ministry of Water 

Resour't1E dated 3.7.97 and 17.10.97, Temporary Status was conferred 

videj4 dated 202. 1999 on 50 casual khalasi. However, since the details 

Ipect of applicant whether applicant's name was duly registered with the 

employment exchange at the time of initial engagement were not available, 

she was directed vide Annexurell to the O.A. to submit such details to 

ascertain whether at the time of her appointment she had already been 

registered with Employment Exchange. In response to this, the Petitioner 

submitted a copy of the employment exchange registration card (Annexure-

III to O.A.), which was issued by the Employment Exchange later on 13.8.99 

meaning thereby that she was not engaged through the Employment 

Exchange at the time of initial engagement in 1991-92. However, this fact 

(3) 



S 

somehow went up-noticed and she was erroneously conferred with 

Temporary Status vide Office Order dated 29.1 1.2000 Subsequently, when 

the matter was reviewed in April, 2001, it was found that not only the 

applicant did not fulfill the conditions of the Scheme 1997 for grant of 

temporary status but she was also not found having been duly sponsored by \ 

the Employment Exchange at the time of her initial engagement and as such 

could notbe to morary status under the scheme and the said order 

was cancelled on 30.4.2001. Though, the Respondents have only corrected 

their wrong action by canceling the erroneous order, the applicant has felt 

aggrieved and approached the Hon'ble CAT with the present O.A. 

PARAWISE COMMENTS 	 . . 

That with regard to the Statements made in Para 1 to 5 of the application, the 

Respondents state that these being matter of records and nothing is admitted 

beyond such records and law. 

That with regard to Para 6(i) and 6(u), the Respondents state that the 

applicant was engaged vide Office Order No.NEID-Ill/AGT/ADM-

5/Vol.V/972-73 dated 29.2.92 (Annexure-!) as a casual labourer and not. 

casual Khalasi as mentioned by the applicant in OA, for a period of 14.01.92 

to 28.02.92 as per the requirement of works and administrative exigencies. 

That with regard to Para 6(iii) and 6(iv) Respondents do not offer any 

comments being matter of records. 	- 

- 	 (4) 



That with regard Para 6(v), the Respondents state that Respondent No.2 

granted temporary status to 50 casual labourers vide office order No NEID-

IIJ1Adm-78/923-34 dated 20 2 99 (Annexure-IV of the application) in 

accordance with the guidelines prevailing at that time and issued by Govt of 

India, Department of Personnel & Training vide their O.M. No. 51016/2/90-

Estt(C) d4ted 10.9.1993 (Añnexure ll) as applicable to CWC vide M0WR 

No 8/3/95-Estt- 1 (Vol VI) dt 3' July, 1997 (Annexure-ilI) These 50 casual 

labourer fulfilled the eligibility and other terms and conditions as per, Govt 

guidelines prevailing at that time 	One of these guidelines envisaged 

conferring temporary status on all casual labourers who had worked. for at 

least 240 days in a year (206 days in case of offices observing 5 days a week) 

The Respondents also humbly submit that for the purpose of issue of such an 

order, it was/is not necessary to mention any more particulars or details than 

those mentioned in the order, 

That with regard to Para 6(vi) and Para 6(vii), the Respondents state that the 

Office Order No NEID-IHIAdm-78/Vol 11116924-32 dated 29 11 2000 issued 

by Respondent No.2 conferring upon the applicant temporary status was 

found to be erroneous in the light of specific guidelines issued by Govt. on 

the subject of granting temporary status and regularization of ad-hoc 

Khalasis/Casual labour engaged in the workchared establishment of Central 

WaterS Commission. In fact as per the decision taken by the Government, 

Ministry of Water Resources vide letter dated 29.10.1998 (Annexure IV) the 

matters regarding grant of• temporary status/regularization of the Casual 

(5) 
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labour/adhoc Khalasis engaged in the workcharged establishment of the 

Central Water Commission are governed, with retrospective effect from 

01.06.1997, by the provisions contained in the Scheme for grant of temporary 

status and regularization of Seasonal Khalasis in the workcharged 

establishment of Central Water Commisison-1997 (Annexure-V) which 

came into effect from 1.6.97. As per provisions of the said Scheme, as also 

extended to Casual labour/adhoc Khalasis of the workcharged establishment 

of Central Water Commission, only those casual laboui/adhoc Khalasis, who 

were engaged on the date of commencement of the Scheme i.e. 01.06.1997 or 

any time during the proceeding one year and have rendered a minimum of 

120 days continuous service preceding such date, are eligible for 

consideration for grant of temporary status, The service records (Annexure-

VI) of the applicant shows that she did• not fulfill the said criteria, since 

neither she was engaged on the commencement date of the Scheme i.e 

01.06.97, nor she has rendered continuous service of 120 days in any of the 

relevant year 1996/97. As such, the applicant was not eligible for grant of 

temporary status as per provisions of the said scherne Moreover, she was 

also not duly sponsored by the Employment Exchange at the time of her 

initial engagement. As such, the action taken by Respondent No.2 in 

canceling the order dated 29.11.2000, under which the applicant was 

erroneously conferred with temporary status, by subsequent order. dated 

30.04.2001, was strictly in accordance with the relevant/rules. 

(6) 



That with regard to Para 6(viii), Respondents statô that under the above 

mentioned Scheme effective from 1.6.1997 as circulated by CWC letter dt. 

30-6-97/4-7-97 and clarified vide letter dated 6th Sep,2000 (Annexure-VI-A), 

the conferment of temporary status upon the applicant vide order dt. 

29.11.2000 was in violation of the conditions laid down in the scheme as 

cailier mentioned Lindet' Nra 9. Therefore, the Respondent No.2 being the 

appointing authority, was fully competent to cancel the erroneous order. 

That with regard Para 6(ix), the Respondent state that the applicant has been 

engaged for a period from 12.7.2002 to 8.9.2002 on the basis of requirement 

of work and recommendation of the controlling : officer vide NISD No. 

NISD/CWC/Jang/5/Vol.IV/02/636 dated 19.6.02 (Annexure VI!). Since her 

temporary status has already been cancelled vide office order dated 

30.4.2001, the stated implication of the order is applicant's own thinking and 

trying to substitute the directive of the Hon'ble CAT with her own words 

which may not be entertained. 

That with regard Para 6(x), the Respondents state that the statement made by 

the applicant that she submitted a representation on 24.6.2002 praying for 

retraining the temporary status granted toher is entirely false. The applicant 

has not made any such representation to her immediate controlling officer as 

well as to Respondent No.2 as per records and as confirmed by the Assistant 

Engineer, NISD, CWC, Jang vide letter dated 9.10.2002 (Annexure VII!). It 

(7) 
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appears to be only a malafide intention of the applicant to mislead the.. 

Hon'ble CAT. 

That with regard Para 7, the Respondents state that facts have already been 

mentioned in para 9, 10 & 11 in reply of para 6(vi), 6(vii), 6(viii) & 6(ix) 

above respectively. As per clause 5(i) of the prevailing scheme, a casual 

labourer must have rendered a minimum continuous service of 120 days for 

being considered for bestowing with temporary status in the relevant years 

.1996/97. But the condition is not fulfilled by the, applicant. Since the 

cancellation order dt. 30.4.2001 was issued to rectify on earlier order issued 

erroneously, in violation of the rules, such cancellation does not require any 

prior notice be issued to the applicant. As such, the application is devoid of 

merit and is liable to be rejected. 

That with regard statement made in para 8(i), 80) & 8(iii), the Respondents 

state that in view of the facts of the case, as mentioned in Para 4.1, 4.2, .5 to . 

13 and 16, the applicant is not entitled to any relief whatsoever as prayed for ,  

and the application is liable to be dismissed with cost, as devoid of any merit. 

That with regard to the Para 9, the Respondents state that in view of the facts 

of the case brought out in Para 4 to 13, the interim relief sought has no 

relevance to the case. 

That with regard to the statements made in Para 10, the Respondents state that 

the applicant has not exhausted all remedies available to her. 

(8) 	 . 



17. 	That with regard to Para 11, 12 & 13 being matters of record, Respondents do 

not offer any comments. 

PRAYER 

In the light of the above, it is respectftilly prayed that this Hon'ble Tribunal 

may be pleased to dismiss the above OA with costs. 

Date : 	 DEPONENT 
THROUGH THE GOVT. COUNSEL 

Place: 
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VERIFICATION 

J, 	 presently 

working asc :. 	 .... beiig duly authorized and 

competent to swear and sign this yerification, do hereby solemnly affirm and state - 

that the statements made in para 6, 7, 10 & 13 are true to my knowledge and belief, 

those made in Paras 8, 9, 10, 11 & 12 being matter of records, are true to my. 

information derived there from and the rest are my humble submission before this 

Hon'ble Tribunal. I have  not suppressed/conceale4 any material, facts. 

- 	And I sign this verification on this ....................the day of ............. 

2002 at Guwahati. 

Date : 	 DEPONENT 
- 	 THROUGH THE GOVT. COUNSEL 

Place: 	 - 

(10) 
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tIO.II1U11 11An 	 t)/ 

C0VEiNEf UF 	INDiA 
cr;FrnAI w\rp:n 	lMj4 toiuii 	

i/i1iun 	iv .uivn .to.xii 	 '-S  
KRI31IN/ NAGhR i i 	iLAtTALA 
TRIPIrt1A ;i 	799 OO, 

DATED/ •2.9/Z/92. 

OFFICE 	ORDER 

The following persons are hereby ongnged for the period and their py maine of work are noted ayainat euchs- 

s.L. 
- ------ ----- 

Name & Decignatiou 
a - - 	_ _ a - - 

Pay 	Period 	Chargeable 
head. 

/Shrj. 
----------- - 	- a - a - - 	- a 

Nd, 	jutuboddin Ansary R.570/_ 	10.2.92 	Geoiogicar mv, 
Casual labour. - to 	at stssirj 

- 28.8,92 	Project. 

+2. Zirs. 	i)ornng Pertin ks.570/-. 	10.12.91 	K-Building at Csua1 	lbout- to 	Sissjrj. 
• 29.2.92 

3. ;irs. 	Chit,i 	Dcvi 	Eliswakarma, R.570/... 	14.1.92 	to  
• 	Casual labour do- 28.2.92 	- 

• 	 <. firs. 	Doma :.crpani Fs.5.7O/-. 	5.2.92 to 	-do- 
Ccual labour. 28,2.92. 

5, I3alaram Gogal R3.570/_ 	29.1.92 todb • C/Labour, 	 * 28.2,92 

	

.. 6. 	•.;ttresh Ray,C/I,abour 	Rs,'/50/_ 8.2.92toTopo aurvoyt 
28,2.92 	Si,jjj, 

	

7. i,joy Kr. linha, C/Iabonr P..57O/-. 	-do- 	-do- 

	

. 	uicumar flOy,C/L3bour 	Rs.57O/-. 	-do- 

.• 	 D.tllipur Jinha,C/L:ibour 

10 0  Lakrnan fltth ,C/Labour 

9 	11. Smt. Debu 3irkuy 
C/Labour 

Co1y to*- 

iitmt iqineer, Sizjrj mv. iuh 	 CtlC •  DirTihWc (A.P) With ri 	L'iCO tO h1 ri letter 11o.SI5D/ 
CC,'DI3C-5/92/1057 dt. 1R • 2 .92, t1o.3I3D/C/}3g/ f/c 	 J\-5/92/lo59 cit. 10.2.92 orid 

1/ 	 \ 	2/90 rI L • 20 • 1 .92 for I. oui; tion .- The circurntancev Uttn N.)/tS 	un'J' 	idch rports of iI •'g'ment of C. - uci1 labourers 

( 	 ) :L •  
Con t I. , • . 21- 

• 	.': // 	-. - 	- 

I 

Rs.570/_ 	-b-. 	-do- 

3.570/ 	-do-. 

• R,570/_ 1.1.92 to I<-l3uildIng at 
29.3,92, Siosjrj Project 

( U • K. I 1%LDAfl 
E.CUTIVE MG111EER 	S  



	

F .. 	
. 	.... 

'4 

,., . 	
• i ••  . 	

:, 	 • 	• 	

, 	... 	
.; . 	. 	:'—• 	 ' 	

: 	. 

 

4i4,st$ro.f Persprinel, P9,' & :eflQn, 
, 	

1 	
P]ebrhent oPsone1 &Training s 	• tb 

ern' dated the 1Othptnber, 1993. 

	

.... 	F .. 	 • 	
. 	. . 	• . 	 ...J,.. 	 ,.. • 	•.• 	•: . w 	 4fj 	

: 	L 

	

3.• .4. . 
j 	

.r  9 	' f • 	1s..•  '.• t ,••- OPtCE Mfl1OWNDU4  ' 	WfL 	; 4 
	 ; 	k;4; 	, I ' \ 	 I 	 •• ' ' 

	

' ,,. ' d' 
	f*• ' 	

16tnprary tatnd 	 of ' 	 a sche ir pursuance 

	

p4 	
ó•f' the C?1\ Principal Bench, New De1hi,udgnent 

P' rdat.16t1Feb499O in the ase - of hiJ Rj I<ainal 

	

otherszVs. 	:; 	

rt : :' 
	

4  .-• 
::' '€,)' :' 

	

,. p 	
3. •.i' 	, 	 .•. 	

4 	 —.- •..*—•—•- 	
—$-.•w• t 	 4 

XlG'he 	 matter o;E 'rêcruinent of perns 

	

1 	? 	 basis itr'Centa1 Governmentofjces were issued 
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fi.6.29O inthe1 writ petition i1ed bj Shri Raj Kernal and 
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: 	 ...' others:VS:Unjo of India and it habeen decided that 	i1e k çi,sti 	gw.de1inescontajri in O,M. dated 7.6.88 may 
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I 	 DepartiTtenofPertrne1 & Training, Casual La1urers 

	

. 	
f- 

zI- 

 (Grait of Tanporary Status and Regu,arsatiOfl) Schene. 
• 	• 	

) 	' 	 I 	 I 	 ') -S 	 - 	Tiaschne ha11 be called !Casua1Lourers (Grant of.  

	

I 
 j 	QcrTporary Statusand Regu1adsatiofl) Schane of GovernmeT)t of 

India, 1993". 

This schane wil1'arne into fotce we.f 1.9.1993. 
•1 	' 	, 	 '• 	)•', 	t 

This che is ap14  ab1eto casual lahurers in anployment 
coftheM.nistd.es/DeparthlenS  pf GQvenent off1  Intha and their '

0. 

on the date of issue of th ese 
orders, But it s1- all benot)e applicab1e to casu3lworkers in 

'aiIways'. :Depa.rtment of Telecnnunicatofl .and Departhient- of 
i posts who already have theirown SchQns. 

T1PO 1A RY ST1 TUS 	-. 
- 	

I 	
1 

Tnporary status would e conferre on all 1 casual 
1a1i.xre w'bo are 'in enployment on he date'of issue 0.4 

an whorhaverendered a conUrnous 
-' 	 . service of at least cne yeir, which1mean that they 

r5 	 rY5t have been engaged 'for a period of at least 24Q 
Ldays (206 days 5 the case of offices observing 5 
days week) 

ii) Such conferment of tenporary status would b withot 
- 	 referce to thcreaton/availability of regular 

- 	- 	Group D' posts. 	
I 

---------------------. viji) Conf rriënt.of te 	rrystaus: on. the casual laurer: 
woul not involve any change in his 'duties and respon-
sibilities... Tbengageient.will beon 4lyrates.of.' 

,,. .L. . pay pn'need, basis, Hemay be deloyed any .re 4tiit..: 
the recrnner' unit/territorl?.l circle on the b2is 
of availalality of work. 

iv) Such 1  casual laurers o acire tpor 	status 
no'however, be tbrou4ht on tothe prmnant 

in1ess they care e.'c 
1r selcct. n process f . Group D ot' 

vY Tenporary status would entitle the easuaj. la1urers • 	. 	 to the following benefits.  

5 	i), 	Iages at daily rates with reference to the minim of 
the pay scJ.e for a corresponding regular Group 'D' 
"pfficiäl'.including I,HPA and CCA. 	 0 

ii) 	Benefits of increnents at the same rte a 
fo r : G ro up 1) enplby ee s would be 1k en In to account fo r 
'ca1cuating pro-raf wages for every one year of service 

--- 	 subject o-&-performnance of duty for atleast 240 days 2Q6 
days in adninistrative officers observing 5 days week in 
the yea.r from the date of: con'fermnent of tetporaxy status, 
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. 

	

VI 	/.y .jtrert w±ii ie pa po.ra...bEI$iSat..th.e 	. 	. 

rate oOTe day ôr every 10 	,f rork, asia1 or any 	4 
• ,o.ther kir•a:•of 1eYe 	

will not be 

adna.sible. They wiflI 	'allowed to tarry orwrd 
the leave ç at their cr.dit o thei regu la risation. Thy 

not be entiled to the beriefit..s of scxfce or ny 
rIT reao1s or on their quitting servide. 

iv) MaternitY leave to lady casual 144p .urerS aãnisibe to 

	

-. 	- régulr group D cployeeS will be allowed. 

	

c 	 -a?.-  
ii 

5O% of the serfa.ce rendered under tertporary status would 

becotfl1ted'for the p 	 benfits after 
. 	 :,• . 

... 	•) 	 -. 	
.- 	 C 

regul 

vi)'a after rendering three ye3rs continuous service after 
conferment of tanporry status, the casual labDurers 
would brtrered on par with tanporarY Group D nployees 
for the purpose o.f contribution to the Gen&tSl providei't 
Fund, and would al so ft rth er be eli d. ]1 e fo r . th 'g rant 

:of Festival adyances/Flood advance on the same conditiofls 
as are applicable to tenporarY Group D anployees, provided 
they 	 permanent Govt 

	

furnish two sureties from 	 . servants 
of their Department.  

• . . 'vii) ' U 	:they are requj..arised, they would be entitled to 
'.... productivity Linked Bonus/Ad-hoc Bonus only :at the rates 

• 	. .' 	./....as.applicable.to  casual laoUrers. 	' 	:• 

6. : '::oibe1 	,ts_other than those w speified abDye will be 
admissible to casual ialourers'with tporary status. 

• However, if any additional benefits are admissible to: 
casual' workdrs working in Industrial Establishments in 
view of provisions of Industrial Dispute Act, they shall 
continue to be admissible to .,.such--'casual labDurers. 

'7. 	. Despite Conferment of tenporary status, the services ofa 
casual labDureres may be dispensed with by givingn a notice 
of one tnonth"in' writing.' A 'casual labuer with tnporary 
status can also quit' service by giving a written notice 
of one month. The wages for the notice period will be 
payable only or the days on which such csul woeker is 
engaged on work. 

8. 	PCDUPE RJR FILLING OF A GRUP D POST% 
Two out of every three vacancies in Group D cadres in 
restave offices where the casual. IaburerE.s have been  
working would bo fillc up s per extant recruitm3t rules 
an in accordance with the instructions issued by Department 
of Personnel & Training from amongst casual workers with 
tenporary status. However., regular Group 'D' staff renderd 
sulus for any reason will hate prior cl4im for absorption 
against existing future'vacaticies, Ir ctse of illieterate' 
casu8l laburers or those who fail to. fulfil the miniriitrn ' 
qualification prescribed for post regula,rIsation will be 

............ 	consideredonly against those posts in reect of,whith 
liter 	or lack of .minim q'ualifiction v 	t he 

V a requiite qualifiction. Th°y ' — i - allowed age 
relaxation equivalent to ene period for which they have 
wo - ked continuous:Ly as' casual laburer. • • . . • 

	

• 	.. 	. 	. • 	•,.....3/- 
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I 	(Vol. II) 

vernjnen1 of 'India 

	

ti I ri I si Lry of Wick 1r 	coiJtocpri• 

H 	Shrsn, 	hk 1.1 tJlitwn, 

4cj,w 1)?lht-ij0 00! 

I)1i(J Iid 	Juy 	1007, 

To 

The Chd,man, 

Central 	tJ-iier 	Corninjdon, 

Sewa U. 1<. Purarn, 

New DelhI 	:1 110 	on 

Suhjcjtt :Grnn(. 	of 	½infrornry . 	 .a €u 	and 

of 	cauI 	lal , bur?rn,)d 

;dhc 	l<hrIh; 	In 	the wprI 	chargd 

Pli, InbI I s hmet.,1 	of Cnn iral 	U, mr 

Ccr ,nli,iIon, 

lr, 

VI d, 	11 1 	I 	I 	I 	, 	. • 	I ..,, 

dated 
I 

a 	!cI)em 	was .tntrocluc9d 	for 

gr a nt 
/ 

of 	lemporry 	sla1u 	arid 	reguIiit1gan of 

khn.IasIB 	1 	Ihe work 	chRrged 

M 
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95 ,lI,flefl!. 0 f'Cenral 	Iaer Comtll15MI 01 . 

As 	regards c-a wal h3bou-rerl 	and adlio0 

ialati 	pngtig'ed 	in 	the 	,,oik 	charged 

c
4.ntHfhmeflt of Cgt.ral JaI..er Commieiofl, I am 

Jrac1ed t o say  that for grant of .empOrItY 

st,ektus they wi 1 I be governed by the Deper1m9Tt 

of Pcrc'I - T r aining ohemfl. Iseued vido 
con fl  

their 	n.M. 	No.StO16/2/90*tt 	 daled. 

td.. 1993. 	Pot, 	.regulariøatbon 	- In 

w 6 r 14 	 ged 	or3tal)I inhineni 0t 	Central 	Waler 

Cómmissfo1 	they 	will 	be 	goverilec!. 	by 	the 

provisionS 	laid down und'r pare 	iO of 	the 

Ministry of Water Resources Schefl 	
For grant - of 

-I emporar'Y s tatusj and rogukrJ snt for, of seasOriC' 

idialasis 	In Lhp W0rl char6ed estatilishmerit 	of 

çnlral 	Water 	Cotnlssi.on 	jssucI 	',Sdo 	this 

tilnIsiry's 	
hot' 	of 	eVe-fl 	nu m b -er 	lted 

2(".G. 1997. 

VO.I1E1 Fait.hiUi ly 

ScJ/- 

(A • 1< . 13 or uo ) 

Under s j3 crotar) to the 

Governmeflt of IndIa 	
0 

- Copy for Iriforinatlorl to 



I 	M I n I q try 	of Pereonnel , Pubi ic 	Gr levancen 

an(j 	I'ei !or1l 	t)upertinon1 of 	J'ovuor1r1e I 

Train log 	( $lir I 	liar I ocler 	S ingli, 	J 01 nt, 

4 
	 SnoreiRry) North I)Iool, New Dilhi 

h1riliry. of Law &untico, 	Daprtmant 	of 

Lmgml 	Affs.Itpi 	(hrl. D,l'. Slinimn, 	.1 r, 	I,A 

!ia r, ir.1 8 Itawari, New Delhi 

t1initry 	of Urban Mfalr9 	EinIoyvn8li1, 

I Dupnr1mn1 of Urban Da',elopment (Shri 

V. P. S.iiigh, Director (Workii ) N I rman Bhaweri, 

New bnllii. 

t1Initry 	of 	Finance, 	Dprtmert 	of 

lxpnndIture 	(Shri 	Shyarn ,Sundor, 	Under 

Secretary) North 8 Iock, New Delhi. 

ShrI 	 r1yrion, Chief 	igInotir 	(11Rtl), 

CentiaI 	Water Cornmh3nlon, 	Sewn Uhnwan, 

1< . P j r am 	N ow Do I It 1 1 o r I it 1 o r in a I I on 	a rid 

immediate rncetnry action. 

IA.R.Daroa) 

Unde Secretary to the Govt. of India ' 

-- 



• 	 - 	 - 

Amnon 
uoverninej . dr. 1Jfldm 0 	, 

Mizlistry of ator esoUrCe8. 

/

New Delhi, the 

• To  

The 
/ 	

' 	• 	 Chairman, 

I /• 	
Central Water Comin'ssLOfl 

f 	', •' 	
Sewa BhaWafl, 1L.. Puram, 	 . 
New Delhi - 110 066 

Sb 1 ' 	rant of,  temporarY status and 
egu i ari5atb0I of 

oasual labourers and' 	 Water 
the 	kchargeU establishment of Central  

•.dommissiofl - regarding. 

Sir, 	 0 

Vide 	this 	Min1trY'S 	
jotter 	number 

S/3/95_E8tt01fl dated 20.6.97 a scheme 'for grant 

of temporarY statUs and 	
regUlUri8atn. Of 

	

(umberlflg 	2234) 	in 	
the 

8.Lishmeflt or Central Water Commission was ifltr0Ct1 

- 	 -it. effect' 	froni 1.6. 1997. 	
The casual 	labourers, 

(numbering' 88) 
and adhoc KhaIai8 (numbtr.lflg 43) engaged 

H' 	. 	• 	
by'the various divisions of Centra1"at' 

Comui'iSSi°11 in 

• 	'its worl<charged 'establishment were kept. 
	 this 

..swc1LeJne • 1nstead. througfl this Ministry's letter 
nu1tber 

,B,3/g5_EStt..J.(01.Uj)dat 	
rd Jul• l97.afld dated 17th 

'Ootober, 1997, 	
it was clriiied that • Or. the 

purpOSe0 

• 	
•, 

grant of.tipQrary statu 	
nd regular isation of suih 

:casual labourers and adhoc KhaiaSis in 
the workcha.rV'° 

,estbliShflteflt o'f Cehtral Water 	
CommisSt0°' WLII be 

oyerfled 'by the Deptt. of personnel &. Training Scheme 

,.'.'issued vide their OM NO.' 5lOJ.6i/9O-E8t.t 	
dated 10th 

• ••' 	September19 93 !. 

- 	 .1 • 	 • 	
the mattr has been rev jewed in Lh& I ight 0 

the order 	dated 10.2. j994 passed 	
b 	t1L 	LR1' 

'Adthi1iiStrati\C tribunal (FrinCiPi enott), tei Delhi in. 

'O.A. No4 223/92 in the matter of .Shri Viflod Kurnr & Ols. 

• •: : Vs Union of India & Ors. and other related O.A. • NO. 
84/92, 1601/92, 2246/92 and 24l8/2 and in consultation1 
With the Dep%:t of Pnrnpflflet & TrajilIng - ançi it has been 

0 	 deOldOd to 	extend 	the 	
uh('In$ I ul tiPut 	t iI'" 

- status atid. regular sat.L)11 of Seasonal Kal8.ltS iii tht 

-- 	 0kohargCd establiS11tt aa 	nH 	 L 	
' 

• 	- • 	tØ the casUal' 	
abouri;rS • and adhoc Khal.a5L 8  

- 	 , 	d - Witj 

0 	 •Fo 	
the purpose of the said scheme the caUal 

• 0 

Iabo1rer and adhoc KhalaSis 	
e the ones as defined 

- 	 below : 



' 	
! 	
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i•.: 

1 	
CasUal Labouler 	

casual laboulers 	ai 

geel'Al ly ujsk i ttd 	
gag 	in Iihe 

pci jOU 	foi p1 ovid 1 	add it 	as 	staliCC ifl 	urV\'S, 

drilling WOXkS etc. 	for i nvest I gat ion 
of prCtS 

TnV re paid th mu rnUa wa 	s pr€' ri 	
t 	t h L~  

Iln1stry or labour . 
 A tuta of 	erbo&lS 

under this ategUr in the 
01nargeu LbLa 	

(Jr 

tht CWC 

2. 	
AdhOc Khaiai 	arC 

skL11u/sernj 	
perSr1 eiftPi0Y 	in the workCi 

estab1i1t for 5ifiC per.iod. dprldi11 upon the 

igefl0Y of the work and for 
5pCif 10 Ork onlY- ihY 

are paid at the 	
jfljU 	f the scai 

of pay ìfl 

ioweL grade jn the workOha 	
etabl £h1i 	

A tO 

of 	persuilS 	re employed 	
uridc 	

atgot .ifl tile 

0charged es tab ShIt"
the CW. 

Tn 	 superSeU 	t1S 	 ?_ 
I) datcd 	

77 unu s 	 17 lu 

Ceiiti Water CojtmiSS10" 	
are 

enSil 	
that the stre18' ol 

0aStil 100'L' 

	

f rUZcfl at th 	
5 gU as ment io 

above and io 1 resh 
reerU i tUttiL 	

b€; a 	0 	an)' 

casUal /adhoe or sesL' einpL0YC 	
o 	iI iW 

oaSU 	iaoU, auhO 	
,asuIt 

ith tiPOa 	LatUS 	Tt 	S rC 	rat- 	tat 

iiali u 	c uIli 	
hn 	ppL' 	

IL 

1buure L's, 	
ad)c khaia is ad S°' 	

aia 

\,O1at jolt 	of 	these 	nsti''. 	uon 	ii 	bt 	• 

ser juUS iv. 	Further CC aY a I so CIkS ure 	 '4' 	t. 

of ahC 1 alas is 	
ip: 	01 

U 	ttP01' 	;atus 	cnY 	bC .reCt d 	tO OIii 	
th 

oer jod 	il I 	vecU1 td I r 	
ion :' 	sp 

work. 

It I s 	qU5t 	that. :ibOV' pc.OV is 
Qt1S rga" ing 

extefl(i 	
the ene it of the sch1 to caS 	

1abO1ir5 

iid adhoc 	.ia a i3 	orklng 	in 	th- 	work ' 

estabi i shmeflt o 	
entra WaLer C0iin.l 55 i Oi, 	T I 

broUIlt to Lh 	ntiCe of all app° 
	aut) 

under Cntrai Water COThiLi310 	
and enr 

act iofl for 	
1Iie1Atat on • 	y all 	

1TY alsO 

please be efls .ureu 
\'0 

( 

 

A . 	BPJA 

JrLJie 	SecCetaC 	to 

o1 1.110 ia 

T:L. 



) 

•c;ovcri,,ic,i( of lndin 	 - 

Ministry of Water RCSOUrCCS 

Subjeci :. 	Scheme it- gri, lit fir lcntni ry slit I us Jbid tifllln 1M1 (toil of .9(1I OhIiI I 
ICliti !'sis " 	'ttttcchn i3(it es ulfilishillclif of I'lle (eii Irat li'ntcr 
Cont,tdss,t,,,, tihiictt y of \Vn(et ke'ou I C( 

iiiis schc,iie shall be called "Otittit ol lcnit,oriry stain-and cgt:lnrisnUoti 

it oh 	itunt k hidacic 1,3 Ific 	orL Ii, 	<I ccititifi hitiLiIl ol I lie 	111fill Wa 1 	( olu in 	lull 
1997' 

2 	 3 IIS schm 	vl II COniC 1111() tt CL %Vill ,  ( ti( ci IiOtIl 1.6.1997,  

• .  3. 1  this scheme i apphicpblc to Ihe seasonal s in cmployrncll( on the 

wotkchargcd c.(abhishjneiii o( (he. Ceittral Whtcr Coinippiscjorj on (ftc dale ol 
conh!ieticctneI,t or the schcmc who colitiriuc to he sc, ctnployccf and have ftricjcred / 

a hijnIhftt of 1 20 days con( ifitlol *,  1 .9 sCn'icc orstiefi I)Ciol1S wlu) were eliagcd any tnic / 7 • 	
dtir1n (he f)rcccdin one year and have rendc;ccl a jiIit1inum of 120 dais CCflhlitlI.lotl!;/ 
sel-i'ice It, (lunt yetir. 

4. 	t)eflriltioi : 	Scasoril klialasis arc 1111,11K. illed persons cIiiplo'edcnr (o year là 

hiect the 'ccflhiretnäiits during the lrlorisçii scasoii iui 21 hotirs , ohciitti,i  of i ivcr 
Olges toe (he- Ptrt)oses of flood frccastilig c(c. .(ciicrnlly (h&:y tire cniployed during the 

tiiohths rroiii June/July to Sptctijbcr/ocI,(,. when (he lnOlLSo,i is
. "very nc(iv., They ntc p 

t )dsd nt the mith I(tnt in the scillc of pay,  of (IR' post of I< hii mcis in wor k hat 8cc3 
C)IlSllIuclif 	

: 	 ,•'•. 

(i) tcin,oiaiyshil u.s vil I be co,tkrred Oil alf (hose ISOIlnI 1< fiti lasis etigaged 

oil Wod<chargcd ctabtishiic11t Or IhC 2ctit,;1 I \'Vaic,. Cninii US.SIO;I O,i the 

(lite of of,  the sclicilic or aiiy (line chtiriii th c. l'rceding 

one year and have rciitjcrcd a lflInhjnUni or 120 day.s c mlifluotis Service 

l)16cctitig tic.Ii (Iflic 

2 



Coh Ie,iiic;i( F .  temporary stntus does not ;muhiin;it lea fly imply (hat such 

seusomia I klialn.cis WOU 1(1 he a ppoi iitcd on I he wcirkcha rt.cd  estabi ishmnemit 

on regular bask within aiiy Fixed time Irnmiic. Apoin(nient to 

woikeharged 'establ ishinctit oO rcuhli b;u;is vil I be sbbjci.( to the 

t,rovkion i hc scheme and to (heir sat isiyitig (lie choclit ions prescribed 

III the recruitment gtiidclines and being adjudged lit by the competent 

scicct ihn cotn;iil((cc and in their .  (urn as per (heir seniority nmiiitaincd 

under Ilic icpect 'ye ciicic/licld I1icc. 

(iii) 	(o,iRimiiiiI (II (eIit)0liii y slalos Oil tIl(' \VOI (liiiig',e(I se roii;il kl,alii'iis 

COflCCtllC(l will not invoI''(' ami' change in Ilicir (Ililics (Ind rcspoiisibil itics. 

Flie eiigngcnicn( wit I be on miced basis and payment will he ,iiadc as Per 

clause (( I) of the SCI1CIUC. Such tciiipot arv cmployccs would enjoy 

tCi)iX)rflty skillis only for 811(1 during the period of flici r ctigngchieiil they ,  

hiny be deployed nnywhcrc vithin the recruitment uniVierritoria I circle on 

(lie basis of availability 61vrk, 

6.• 	•lenipomary status VI I! Ciii it Ic (lie vorkchnrged sesonil khalasis to th 

Ibliowitig bcnfi(s dirii'ig (lie period of their etigagciimeiit 

	

(i ) 	Wages 81 (lIe tiliiliilltIlli or (lie pay sea ic tom, a correspon(lilig regular 

woikelinige(l ijiheini including l.)A, lIRA 811(1 CCA. 

	

(ii) 	.l3cheli (s of hicrcnicnts 8( I lie SflhliC talc as applicable k 	workctiargd 

employee voild he taken into 8CCOUI1I ,: calculating pro-rata wages fOr 

every one vca(( 17 ii6uilhs) of service subject to ierFormiiiice of duty ftk 

at least 120 days iii the year Fiom the date of conferment or (eiiifxraVy. 

status ' 

	

(di) 	t.,enVe etitilleitiemit yill he on a pro-rato I,ais at (herate of one day For 

t'vcry 10 daYs vr wot 3< 	(11511al nr amiy i'tlict 3< lint o F lcve will not be 



nctiii,scibtc t Iic.y will ilco he ,liowi_d to t, it ty I orw ii d Ilic Ic tvL i( th it 

credit oii their reguiircnI ion ctil,k I t a ,nixitiitini Inn it of 2I() dty'. 

They 
 

Will not he cntiItcc.1 to the coelils of cncnsiiiiicnl of knv cn 

tertnnntiorl of service lot -  ntiy reason (it. 08 thcir quillitig scrvice: 

(iv) 	50't'0  of Itic serviec tendered uitdci' tcinponily st:tttis wutd he counted for 

the tilirpose of ict iremetit hciic:fits ofler their rcj.tiInristtOli. 

(v') 	A ncr rcnch..i ing not kc 	tIi,iti tin cc.. y its 	uitiow. c rvict_ .tflr 

conlctincti( of Icinponit y stntus,.IIie volkchnq1esl c;isc,iit I khnlnsis woId 

hu, treated oil par with regular voikeIiatgeci employees br the pnrose eif 

colitrtbu(ioii to the (Jencrnl i'rovic.knt 11111d nod woti!d alSO IrI hci. tie 

t. I itj , hic lot the gr tot of I ccl iv.tl Advance t lood Adv.wcc cni the caIvw 

cotiduticins ns arcaiililuc:lhIC to regotar 'ortchnrl7C(i einl)Ioyccs. provided 

(lie)' lurtitsii two sureties from ,Crinniietit Cjoveri,,ticitt servants ol theit 

vi) 	Until they nrc regninrised, they would he cntitld to J'roducti"ty I .inkcd 

l3onus/t.d-hoc hoiiit cuily, ns adin i5sitifc tiI1(ICt .(.o\'criiiflCIil Of I fl(hI 

Iti1cs. 	 . 	 S . 

7 	No heitcilts utlici' Ilititi (hose sped tied ahuve 	ill he ii nnissihlc to 

vorkchnigctt cniinI ldtnInsi with tciitportiiy status. I lowever. 	flit)', addittoilDi 

benefits nrc nc.Iniissibic to such' woii<cus working 	t,I(Jmlsbrial tlflt)ltSi1tflCIit iii view of 

p ovtions of Industrial I)isputcs Act, (hey shall contittut! to be adiii issibic to these 

Clii p)I0 VCCS. 

icnporary stuluc does no( debar dispetisilig' .willf the serviceS or 8 

vorkc hut g d sc rinnl khinhicic in cisc of liii' e'nIjtI ( ,uflcr fohlo itif (Joe prot_cdtirc as 

In Iiio COSC of a ieu ihir win kcI!uIrgcd ciitplovee. s 



• 	 •i 

9. 	 l.)cspilc coiiftt n,ciil of lernpor;iry sial its. Ilie 	0i i lie wcirkclint ged 

4(ii'.0I1111 kiiiiInci'*tni bc cli ;n'icd uili by g,ii,'ii nciliu I ii' iticiiilli In wliliog iii 

cvcnl of iiicrc being ito % oi k or , ollierwise. I lowcvu sodi c. inplo c c wit Ii k itipot ltV 

status cnn nico (tIIt scr\ ICL by ivung a ui it IcO ilOti( C ('1 OIIC 11101111) 1 IiC W IgC_S for I I1C 

11011CC period NVIll be payable only br (he days on which such. workcr is engaged on 

wirk. 

10, 	 I'ioceduic lot liIli,ig up of , posts in workcli;irged estahi islnntit on rcgillflr 

I 	I. 	 • 

• unsis: 

(I) 	0111) those vaCiIICjCS iii regular vot:kclnrgcd posis which are flied by 

direct rccItIiImen( ii respective ulfkcs sill he 	lIcti up froip ,u,cli 

%'ctrLCliIIIc(l scisoiial i.I,aInsis with 'lctiiIIonhly Stains on 

SCiliori(y-C11111 iitiies ltais, titatitinined ti,tdi resiectivc circle/field 

(.cIlI''C. lor ;I ppoi ni Itleilt iii workcli:iigcd ct:tI,l,liiiieiit oii reguiltir basis, 

(lie etR:clive dale I' scnioiily vII 'be rc:ckoticd lipiti the citute of blic ycut 

from which the seasonal kh;t Insis arc cumi inuunly lid iig CIigagCJ for at 

'cast 120 days every year, the eligibility year beitig the initial year whcrci ii 

the employee c(ni1llcics the rcqtiircd iiunii.er of (lays olservice. The 

selliorily of se;tsoiinl l<liai;usts will I)C ,ll8iiitaiilC(l separately circl-wisc. 

• 

	

	All cIigilIe sc;,'oii;il khalasis. will he considered fir cmiattchiicnt for 

jiiists (lii V0I kCIiarffC(l esfatilishniciti by ii (lilly C011SIilItle(t SCICCIiIIig 

CiiiiniItcc which will assess Ole siiitntiilil' of uCIi Citiployces. 

No SIJCI1 Ct)i)I0yCC shall he (;OtiSi(ICI(.'(l ci igible For af)Jfl)iI1I nient hi pst 

Ill worcI1argc(i cstnblisliiticiit uiiiicss he ptssess cdtcn ional and ohier 

• 	
cuinli1ic:itioiis 111(1 pw;s 511 ,C11 lsi() as ,re;ctibcd in (lie Recruilmeiit Rtic 

for. (lie post: 	In Ow ease of ,  illitehile s'orkcIitigcI sensnl khalnsis 

• 	.• 	confcrred leliI,nir;lt)' status or those who (iiI lo • fulfil the i1)II1IIT1UIfl 

(1I11ihicntior15 prescribed for (he post, rcguihirisal iou 'will he CO11S1(ICrCd 

• 	
•• 	 (I. 



H. 
only against those posts iii rCsi ,Cc( ot which II teracy or H ililuhin tim 

ticndctiiic (iUnliticfJ ,,  will hot be a $ecl.isil cund,ti(m. 

(:) 	In order lo tic cliiblc it senoiisii l'liiiIni tisii';t 1 ,111111 (lie coiltliliiii of 

nPPer uge ii,m,l im jflcsCril)c(f I,, the icievaiti RCCrflhtlltCll( Rules, For the; 

purpose In. vtlI Ine tilk,wcd agc rclaaticin to the cxtui( ol colitmnurnic 

SerVICe rcudcrccl by hiiiii IiS Scl!sonal lialsi: tordctcinining Ilic dalc oF 

• birth (lie criteiia laid ilowtl ill A icu'rc-A shall tnobservcd 

	

(v) 	ik shouki be,  mccJitIly ft 	r the ps( fo 	hiidi tic 	cotsidèJ tr 

flbSOtptton/rcgullrisa(jffl, lie Should be got incdic.ahiyc,utniined at the 

lime of his initial appointment by (lie comnpetwit inedica I ;iiillrnrity. 

• 	 . (vi) 	The character Hsii Iilltdcc(hni$5 of' stieli Clilpi )'tt sli:iii Iw "Ci4iC(.I rir,,,,. (he 
ch,tpt,1i111 toM hiis,jI' hit 111t .  (hue iitIui 	huihtIit ii(iuhuuhiuie,,I 

• 	 (vii) 	No recmwilmnctit hI liii' ,hI(:Io Iitiiti 	pCII ttkei Ibr 	 l 	tlhiittitiJ 

• 	 S(r'r except flit euuiiiJnssiomiiite nppoinh,ncmits wUl !1e dune till eligible 

scsotmaJ khi:tla,cj 	viII, the rCtJIIISiIC chti;mhificn (, o ,, .c :rc ;ivai l;ut,Ié in that 

circle to fill up I he IlOSIS II) quest hilt. 

( )mi regufarisatiout oF wrirtclnmrgcd seasonal khalasis %vi(II te$T1Jx)rflry SthtUS, 

mu, lectimilnictit Iinhl be hiulcic oF any SC8SOOH i/cnmiah or nd-hoc Clitpluyee III Ins )lacc. 

Ihiie s!uilI be coniplt:(c t,nn tnt np(n'imu(mncn( oF t'rcsh scascuffil kh,:iinsi.. casual batiourems 

:iiiuj ad-hoc khumln5i5. 

12 	Miuklty cii 	Wn(i, 	lt.OltI c 	In collmillillioll , 

	

 tvilh, 	nhilnor,rhlte 
l)ctni ,  ttncttt'/1s4,,lls(hcs of (,ovcmn,nc,it oF hod, , will Ii mvc Ilic pvwcr to iitnkc nriicticIn,nt 
or !cInum nnyut the I*ovllsiolls III the sciucuic hint hliny tic coriskkmccl hieccsniy font time 

(ci tune, . 



'>7 

/I)flc2cJI.i 

• 	tJvrin for ktcrniiuhig ill V (!nfe, o r bIrth rul .  coitshtering tik clgtb;lit, ot a 
.ce:I.qcinuit hhnIn.Lq for (lie 	or tit ;ibcnrpUou/np1,oInimcut In ii po.s( i'n 

'% ot Icelin rgcd e.stn blicti,ii( If (lie ( tnitil w jct: (0JIjlIijq9j0t11 

ii the c1lse of 	li(cra(c vorkcr )  lhe clatc of birth incri(icj,icd lit his 

Mci ricu h;ifio,i/Sct,00l I..eaviii c:erricat( IS to bc accepted as his date of birfli and 

rccoikd iii the Service i oil. Iii (lie case of ciii ill ltcrntc wo,kr hc is required to prnriuc 

Some (fOCtIl;ichtflry C'i(ICIic ii iivnijint,Ie e.g. flit Cftiicf 1iiii I lie MII1IIC1J)a I I huh 

Rcgistcr. I3111)ismnn I Cerl ilicale, et. Where ito such prool is civnilrit,he I lie wrkcr. On, 

ellicrivii Service, sitotihi declure his dctte o( birth I  which shah 1101 iiflr floin niiiy 
cicclnralloit ei , resscd, implied modc (n HI))' public, purpose bcforc'cmitcring htito scn'ice 

lit Cen(i'n I Wn(r Comnni issiun. (lie deIn,'nti should be signed by (lie prso,i ond 

attested Lw a ''Itness nt i r thic oct50,, is i (literate, lis Ihiwnh iniprcssioii shiouki be 1n1 eu 

Iii thit. )ICScI1CC dlilef-'(C Williess. 'vhiosc signicittire sb'uhd also he (aketi. 

2. 	 'k'hn t I, 	'car catch (lie mout) oI• birth are k inwii, hut not hc e,cuct cl;ttc, 

p icI ó(b of (he murmtb shall be frcntcc( as the date oh' birth, Situuilnily, whet, the e,cnct 

iiio,iih is not kIOVI btu (lie )car I'c only Idiuw,,, (lie (l;ltc of birth should he taken as 1st 

holy iii the year. 

.1, 	
\Vliei, a person chic' it11' service is iiui;ihl to gke his (lUte cml' birth, hut 

uivcs his age.. he shnil he ns.c(ililc(I to iici ye etitupleted the stated age ciii (he dale OF 

a.1telioii ejc. ii person caters service ott 1st April, 1983 ;iiid ii Ott (hut (Jute his ne Is 

slated to be 20 years his (hIlC or birth should be huihcel, as ist Al'iI. I 9(i3. 

4. 	 Wbcmc the persont collccirucd is tutiahlc lostrilc his age or (lie cige staled by 

huiiii IS rbv1oti.cly ihicorrect, it ''itcj IJC go ntscsect L ,y 	MJic;tl )t1iccramI (lie 

so uissesscd catered in hik reccirci of servjce in the iiianiicr tlesi:rih,ed above, 'Hic (late or 
'birth shoiulcl ci (so lie writteit iii words atich attested under the signature and stamp of the 

"5,• i,uI 



I,. 

• 	 4• 	 - 

* 	
I 	Q 

bivisioirnl Oil1ctr. 

5 	 the date of hitih dcc.laicd by the Goverimicul Servant and ncccitcJ by (lie 

n)prc,iria Ic nut hon ly shall not be iljecicd to any alteration. A din uge in the date of 

birth l ( vcrnnict,t Servant can be ,iindc %vill,  the sanction of the Ministry of Water 

Resources. ii, • 

A requeSt in this rc1!nrd is made viI hiui S years ni his eiihiy into the (o'criuneut 

Srrvice. 

It is clearly cstahhislicd uhat jcuitihuic tiin hidc t,iistnkc has occucd. 

(c-) 	thie dale of biri.h so :uIU'rcd would no! make him inehigihhc to appear in any 

School or University or i',hl ic Service lx;mni mat ions iii which he had 8p1x!flIcd 

(or entry into 111L. (,ovc, macui Service or I he date in vhich, lie cuitercd 

Oovcrnmcnl Ser ire. 



11.95, & 

19 96-97 

1'1. 11.95 

01.02.96 

12 • 02.96 

01.03.96 

11.05.96 

09.08.96 

07.11.96 

05.02.97 

31.01.96 

10. 02. 96 

29. 0 2. 96 

09.05.96 

07,08.96 

05. 11.96 

03.02.97 

28. 02. 97 

. 	. 

 Awn ' 

	

 

• 	••. 	,. 

FINANCIALYEARWISE DETAILS OF CASUAL ENGAGEMT OF SMT. CHITRA 
DEVLICEHCR_INtTIAPQINThT 0NJ4,01.92 TILL 06.11.20 2. 

-------------------------------------- 

Fin nc 1i1. 	_ti 	 ni 	 R flI. 1 

year 	 From 	 To 	days 

1991-92 	14.01.92 	28.02.92 	46 	At Consolidated Pay 

	

• 	 Rs. 570/- 

(. . 	 02.03.92 	30.03.92) 	29 	 -do- 

1992-93 	01.04.92 	28.06.92 	89 	. 	-do- 

	

30.06.92 	31008.92 	63 	 -do- 

	

02.09.92 	29.11.92 	89 	 -do- 

	

01.12.92 	27.02.93J 	89 	 -do- 

• 	 1993-94 	01.03.93 	28.05.93 	89 . 	-do- 

	

31.05.93 	27.08.93 	89 	 -do- 

	

38.08.93 	31.08.93 	02 	 -do- 

	

• 01.09.93 	26.11.93 	87 	At Consolidated Py 
/ 	 Rs. 750/- P.M. 

29.11.93 25.02.94 89 -do- 

28.02.94 - 01 -do- 

1994-95 	0 1.03.94 2705.94 88 -do- 

30.05.94 26.08.94 89 -do- 

29.Q.94 24.11.94 88 -do- 

26.11.94 31.12.94 36 -do- 

01.01.95 22.02.95 53 At Consolidated Pay 
• 	. Rs. 	840/- P.M. 

24.02.95 28.02.95 05 -do- 

1995-96 	01.03.95 23.05.95 8 -do- 

25.05.95 21.0895 09 -do- 

21.00.95 10.11.95 8 -do- V 
LW. -do- 

10 • 	-do- 

18 At Consolidated Pay 
Rs. 900/- P.M. 

70 • 	-do- 

::j 

V 



2... ) L. 

798 01.03.97 33.03.97 31 In. sc1 	of Rs.750-940/' . 

01.04.97 01.05.97 31 In sc1e of R.2550-3200/-(p,M.) 

03.05.97 31.05.97 29 -do- 

02.06.97 20.08.97 Be . 	-do- 

30.08.97 26.11.97 89 .do- 

28.11.97 24.02.98 89 -d0- 

26.02.98 28.02.98 03 -do- 

1998-99 01.03.98 25.05.98 86 -do- 

27.05,98 21.08.98 87 -do- 

24.08.98 20,11.98 89 

23.11.98 26.01.99 65 -do- 

29.01.99 19.02.99 22 

22,02,99 28.02.99 07 

1999-2000 01.03.99 21.05.99 82 -do- 

24,05.99 20.08.99 89 

23,08.99 19.11.99 89 -do- 

22.11.99 18.02.00 89 -do- 

21,02.00 29.02.00 09 . 	-do- 

2000-2001 01.03.00 19.05,00 80 -do- U  

22,05.00 17.08.00 88 -do- 

19.08.00 15.11.00 89 -do- 

17.11,00 30,11.00 14 -do-Grrte 	Temp.St- 

01.12,00 28,02,01 90 _d o- tus wf.17/11/2000, 
and withdrawn wef. 

2001-2002 01.03.01 31.03.01 31 

01,04.01 30,04,01 30 -do- 	-- 

01,05,01 14.05,01 14 -do- 

16.05.01 13,07.01 59 -do- 

16.07,01 12.09.01 59 -do- 

14.09.01 11.11.01 59 -do- 

13.11.01 10.01.02 59  

12.01.02 28.02.02 48 -do- 

2002-2003 01.03.02 11.03.02 11. -do-. 

13.03.02 10.05.02 59 -do- 

13.05.02 10.07,02 59 . -do- 

12.07.02 08.09,02 59 -do- 

10.09.02 06.11.02 58 -do-- 
2-. 7 - 2—a) 2 30  

(o -f-_-02-  
3. 

j3 S o 
.  

- / -  16-1 
Certified that the above information have been checked from 

Fixed Charged Register 2nd found correct, . 

1., 
SSISTANP/D7?-LlI) 

D-III, CWC, ITANAGAR 
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overnmentof Ind'a. 	.. .. 
Central Water Commission 
Nyukchrong I.Sb-Djfl. 

'D.NO.E-88( I). Jang Baz ar line 
Po.-Jang Dist_Tawang:(A.P.) 

o No. NIsD/cwC/Jang5/Vol-/02/43, 	 Dated.. 1402— 

TO 

	

The Executie ngineer 	I t 

North Eastern' Inv..pivn.No.III 
CentraLWater Co mmission 
Itanager (A.P) '  

Sub 	.- Recrding extension of, Service OfSmt,Ch1tra Devi, 
Casual Khalasi. 

Ref 	-EE's letter No.NEID-III/Adm_5/2552_5 dated,J.3.5.02. 
Sir, 	 . 

With reference'to the above mentioned Letter the 
servic.e of smt.Chitra Devi,C/KhaLasj istobeextended for.a 
period of 59(Fifty me days) in the intrest of Govt. wOrks. 

.......... . 
It is therforé requested that an arbl in respect 

of Smt.Chitra Dcvi, may pleae be accroded. The Scale, period 
and chargeable head Is below. 

Smt.Chitra Dcvi 	R2550-32)O 	12--7-02 	Gues.t 	at C/Khalesl 	 in scale. 	To 	Jang 
2'91-O2. 

This is for favour of information and necessary ctin. 

Yours 91th'fu11y. 

V 

K D.te  
0 	ltiwagy 

Zp ASSISTANT £NG!NEER 
N.I. SUB DW1SION 

CENTRAL WATER COMMISSION 
JANG.790 104 (A.?,) 
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• 	(flt 	WLeI CO'!iiii 1 	)fl. 

:ub.. 	• 	 px 	ertatin 	r 	r1t 	itr 	rvi 
c/I'h41ani. 

iz. 

/ith rufe rnr 	to t h, To le  pIiorii 	.)1 r iU t1( 'rt 

ur •O • £C ,( 	•iid 9 8, io 4 02 	1 t i .  C, to inf,ii yiu 'I. htWA , 4  •Qj 

c/Nh 	ijhe1 riot been çjlven tiny 	 t'LLon .  to thfin offi 
tb 	xeutiv 	nneer N"I r.fl L/(c/Itri&ir thrrnith thLi 

cere rdir1g hr apintment a Temp .  Status khdl 	on  

1 	All the office recDris 	t)ry qeqister, tjetih 
 Concerned ist, fUes.,frem'2OOOt' till date werhec.ked 

t is found that She given One e—PraflttiOn Jitd o/)/2CvO 1fl1 

1 the iimewn Dix'd inthi3 office on 	 an .-ifo iwo  
H thrn. .pp .cton to the tIxe cut;iv 	nQin.rrr , I'!fl r..0 , CVC,Ii.r'cv r 

vicis t iviurri citit . eittsV Not N 	 •) i L' ii •V' ;'/'. 

$ 	mn 1$! 	 ti. 	r. n v, el •t, 	ii 	r (1, t:' 	•i2i' 
iPt (iti.* 	vi k1Li 'Cauo.) 

i 	for f 	f 	rIforudti 'r rLci'e. 
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